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Mr. Deputy-Speaker: Now, Shri 
Radhelal VYas, 

Shri Radhelal Vyas (Ujjain) rnse-
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Mr. Deputy-Speaker: Is the han. 
:Member challenging the quorum? 

Shrl Ram. Sewak Yadav: Yes. 

Mr. Deputy-Speaker: Let the bell 
be rung-

Shrl Radhelal Vyas: There is a 
,convention that between 1 P.M. and 
2.30 P.M. no question of quorum will 
be raised. 

Mr, Deputy-Speaker: The other 
day, the Speaker had made it clear 
that when the question of quorum was 
raised, the bell should be rung. 

Shrl S. M. Banerjee: Even after 
the convention? 

Shrl M, R. Masani (Rajkot): The 
convention should be respected. 

Shri S. M. Banerjee: The conven-
tion is that during lunch hour, the 
,question of quorum shOUld not be 
raised. 

Shrl M. R, Masanl: Let the con-
vention be respected. 
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Mr. Deputy-Speaker: If the hon. 
Members observe the convention, I 
can help it, but if they raise an ob-
jection, I cannot help it. 

Shrl M. R. MasanJ: The conven-
tion shoulct be observed. 

Shrl Warior: May I know whether 
the time will be extended for this 
discussion? 

Mr. Deputy-Speaker: There will 
be no further extension'? 

Shri' Warior:, When will the han. 
Minister be called? 

Mr. Deputy-Speaker: Immediately 
after Shri Radhelal Vyas. 

Shrl warlor: There is an important 
meeting of the Congress Party going 
on now. 

Mr. Deputy-Speaker: I am not con-
cerned with the Congress Party meet-
ing, as Depnty-Speaker. The !hon. 
Member is also not concerned with it. 

ISIT -mTT ~ ~  ~~  
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t~~~ i~~ ? 
Mr. Deputy-Speaker: As Deputy-

Speaker, I am not concerned with 
what the Congress Party does or does 
not do. 

Shrl Kashl Ram Gupta: But that 
meeting is being held in the precincts 
of thP Parliament House, 

Mr. Deputy-Speaker: I do not 
know, 
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Mr. Deputy-Speaker: The bell is 
bei-ng rung. 

Some Ben. Members TOSe-

Mr. Deputy-Speaker: Hon. Members 
may resume their seats. There is no 
quorum, and therefore thcre is no 
House. Therefore they cannot speak 
now. 

There is no quorum. So the House 
will stand adjourned till 2 P. M. 

13.18 hrs. 
The Lok Sabha Te-assembled at 

Fourteen· of the Clock. 
15 hrs. 

The Lok Sabha Te-Assembled at 
fifteen of the Clock. 
[MIl.. DEPUTY-SPEAKER in the ChaiT] 

RE QUORUM 

Mr. Deputy-Speaker: Shri Radhelal 
Vyas. 

Shrl Barf Vishnu Kamath 
(Hoshangabad): Before we begin, may 
I raise a point? It was, if I remem-
ber aright, the first Speaker of free 
India's Parliament, Shri Mavalankar, 
who ruled more than once that the 
work of Parliament should take pre-
cedence with Members of Parliament 
and even if there was a sitting of some 
party or any committee during the 
hours of sitting of the House, Mem-
bers should give precedence to the 
work of Parliament and not to the 
extraneous committee or party meet-
ing. Here, because of some reasons-
I do not know what the reasons were-
because of a party's meeting so I am 
told-two precious hours of parlia-
mentary time have been wasted-by 

a meeting called by the Members on 
the other side. It is wholly impro-
per, wholly irregular and wholly de-
trimental to the growth of parlia-
mentary democracy that this kind of 
party meeting should get precedence 
over parliamentary work. 

Shri Tyagi (Dehra Dun): There 
was an old standing clilnvention and 
practice in this House that during the 
lunch hour, quorum was never chal-
lenged. What has happened today is 
surprising. We were all under the 
impression that betwecn 1 and 2 
quorum was never challenged. It is 
surprising that the Opposition gives 
up all those conventions and chal-
lenges the quorum in this manner. 
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ShrimaU Yashoda Reddy (Kurnool): 

Just as it is the duty of the Congress 
Members to maintain quorum, it Is 
equally the duty of the Members on 
the other lIide also to maintain it_ 
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it ~ I ~ ~  ~~  lin' qm 
~~ 
ShrimaU Yashoda Reddy: First of 

all, between 1 and 2.30, thcre was a' 
sort of convention that the quorum 

• At 14-00 hours quorum bell was ru ng. No quorum was made, and at 14-03 
hours, quorum bell was rung again and no quorum was made. The Secre-
tary informed the Members present as follows:-

"There is no quorum. So the House cannot meet. We cannot start tlhe 
House till there is quorum. The Deputy-Speaker ha.s directed that the 
House will meet at 3 P.M." 


